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HOW'BLE MR.. SARWESHWAR JHA, MEMBER (A)

8mt. TLila Wati,
Widow of
Late 8hri Shyam Lal,
A-99, Sham Park (Extn),
Sahibabad (UP) - ' . Applicant
(By Advocate : S8hri B.S. Mainee)
Versus
Union of India : Through
1 The General Manager,
Northern Railway,
Baroda House, New Delhi
2. The Financial Adviser &
Chief Accounts Officer (F.A, & CAOD),
Northern Railway,
"Baroda House, New Delhi
3. The 8Sr. Divisional Accounts Officer,
Northern Railway, D.R.M, Office,
State Entry Road
New Delhi Respondents.
ORDER {(ORAL)
Heard the learned counsel for the applicant.
Z2. This OA has been filed by the applicant against

the reduction of her family pension from Rs.2393/- +to
Rs.1723/- per month without giving any reason or show

cause notice. In' support of her case, the learned
h

which show that 12 she was in receipt of family pension
a Rs.23%3/- in February, March and April, 2002,

whereafter the said amount ha been reduced to Rs.1723/-
and then to Rs,1459/—,_ The amount of pension Lash
continued to be shown differently in the subseguent
months as recorded in the pass book.



4, On examination of the facts as submitted in this
OA, it is observed that the . family pension of the

applicant @ Rs.2393/- per month has been reduced without
g any reason. It is a serious matter and the

respondents should have looked into the same immediately

on receipt of the representation of the applicant in the
matter,
5, Considering the facts and circumstances of the

has been committed by the authorities concerned in

without awaiting any reply from the respondents with a

direction to them to look into the matter and consider
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b, ‘The learned counsel . for the applicant has

and corrected the mistake, if any, committed at any stage
by any of the authorities concerned. I have considered
this Aspect of the matter Finding nothing on the record

of the applicant, I direct the respondents to restore t

..... ount “fami nsion in respect of the applicant till

guch time theﬁtlooked into the matter as directed above

7. With this,; the OA stands disposed of,
Iissue Dasti,. 3 ka_‘qL~J
{Sarweshwar Jha) .

Member (A)



